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tnrn acI 	iitit 	
22.3.94 	. 	Heard learned counsel Mr E.K; 

ç. 	,. 	. 	 . 	 . 	

Sharma on behalf of applicant Shri 

, 	 . 	. . 

	 Nani Gopal Sen. Perused the statemen 

of grievances an reliefs sought for 

t$ •.J/..... 	. 	 i n this application Learned Addi. 
61 	 C.G.S.0 Mr G.Sarma prays for 10 days 

time 	
Tallo:ed 

List on 6.4.1994 for coni 

deration of admission and further 

orders. 
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604.94... 	. Heard learned counsel Nr B.K.Sharma 

on •behalf of applicant Shri Nani Gopal 

Sen, Inspector, Central Excise, Agartala 

Range, Tripura West. Perused the statements 

of grievances and reliefs sought for in 

this application. Also heard learned Addi. 

C.G.S.0 Mr G.Sarma on.behalf of respondents. 

The disciplinary proceeding against 

the applicant .Shri Nani Gopal Sen has been 

started vide. Memorandum No.II(10)A/4/CON/ 

84/540 dated 5.7.84 (Annexure—A). Although 

11 years have passed, the disciplinary 

proceeding hasr not been completed. 

A De—nove enquiry of the'Oioceeding 

was ordered by the President of IndIa in 

the first part of 1987 on ground of 

inherent technical lácunae amounting to 

denial of natural justice as expressed 

in the letter No.11910)A/2/CON/87/401 

dated 9th Apri1 9 1987 of. the Deputy 
Cdllèctor, Customs and Central Excise, 

Shillong to the AsántCollector, 

Customs and Central Exce,gartla 

(Annexure—Fto the app.liction). There-

after also the enqryhastnotbeefl 

completed. In 4  the meantieseverl 
junior officers got promotion superseding 

applicant to the gade of' Superintendent 

in June 1993 and February 1?94 videorders 

under Annexure 3 & K. Thus the applicant 

is suffering irreperable injury for 

undue/abnormal delay on the part of the 

respondents to complete the enquiry of the 

disciplinary proceeding. The prayer is 

now for directions on the respondentsto 

close the enquiryand to promote him to 

the rank of Superintendent Group '8' 

retrospectively from the date when his 

immediate junior was promoted. 
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Copy of this order may be 
furnished to the counsel 
of the parties. 

By order 
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• 	 , 6.4.94 	1 	Upon •hearing the counsel of the 

parties and in view of the fècts and 
• 	 . 	

,. ' circumstances narrated above, we consi1 

der it just and. expedient to pass the 

interim order : 
I 	 The respondent No.1,' 2 and 3 

are directedto dómpletethe enquiry 

with final rders wit haut fail within 

30 days from the date ofreceipt copy 

of this order. If the' enquiry is not 

completed within' this pecified period, 

the disciplinary proceeding/enquiry 

shall stand quashed. 

It is further direôted 	t in '. 

the' event of-termination of the enqpiry/ 

proceeding inf'avour of the applicant 	, 

or due to quashing of the proceeding .. 

for reasonsindicated.above, the. ., . 

respondents No.1, 2 and 3 shall promoteA.' 

the applicant' Shri Nani Gopal Sen to 

the grade of Superintendent Group 'B' 

with effect from 15.6.93 when his 	, 

immediate junior was promoted vldetstt. 

Order No.147/93 dated 15.6.1993 endor'sed 

under C.No,II(3)5/ET.III/93dated 

93 disclosed in Annexure-J. '.  • 
This application is di 	sedef 

with the above directions. 	• T 

Communicate all concerned. 
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14.6.94 	List tomorrow, the 15.6.94 as 

dtd. 241994. - 
	 ' prayed by learned counsel Mr P.K.Tiwari. 

Inform Addl.C.C.S.0 Mr G.Sarrna. 
In pursuan—t to the 

-r' 
ord'dtd, 6.4,94 to complete 
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uithii3jdays froni the recdipt 	 : 	
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and the final order 15.6.94 	Learned counsel Mr B.K.Sharma for 
on 24.5.94 which i the applicant is present. Pddl.C.G.5.0 

Mr G,Sarma is also present. The discipli-

L id for ?vour of 	 nary proceeding against the applicant 

	

: 	
has been disposed of within specified 

period pursuant to omt our order dated 

6.4.94. The applicant is now at liberty 

' .PI_JJ. 	
• 	

to proceed against the penalty order in 

• 	accordance with law. 

This application is disposed of. 
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